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kilogram at which it is issued to the 
Comsumets under the public distribu-
tion system. The quantity 01 each 
commodity issued to a consumer by the 
State Government differs as between 
the States, depending on the Consumer 
habits and preference availability and 
local condition. Similarly, in additi()n 
to the even commOdities mentioned 
ah()"~, State Government has the 
option to include any other items of 
mass consumption in the public 
distribution system, if it so wishe , 
by arranging for tneir pIocure-
ment on its own. Tis a num-
ber of States are also issuing 
items like soap Match-box, cycle tyers 
and tubes etc., through the public dis-
tribution system. In all such matters, 
it would neither be possible nor prae!i-
cable in the interests of the consumer.:; 
to adopt a uniform policy throughout 
the country because of the variations 
in the circumstances, existing irf'the 
respective states/Union Territories, 
Moreover, in a system li~e Public Dis-
tribution. which runs on coordination 
between the Centre and the states, a 
certain measure of automomy ane free-
dom of action to the states is most eS-
sential for the successful implementa-
tion of the system. 

era h of Sugar Prices due to Heavy 
release of Free Sale Sugar 

*114. SHRI SUBHASH YADAV: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Indian Sugar Mills 
Assocation and National Federation of 
Cooperative Sugar Factories have lod-
ged a strong protest with Government 
for the second time for ordering an 
unusually large scale release of free 
sale sugar in the market; 

(b) whether this large scale release 
of sugar has resulted in crash in the 
sugar prices in the country; and 

(c) if so, the reaction of Government 
in regard thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPlES (SHRI BHAGWAT JHA 
AZAD) : (a) Ye's, Sir. Indian Sugar 

Mills Association and National Fede· 
ration· of Coop. Sugar Factories have 
sent representations asking f?r reduc-
tion in the quantity of monthly free 
c;ale sugar quotas with a view to stabi-
nee sugar prices in open market at 
higher levels enabling the factories to 
improve their realisations from sale of 
free sale sugar. 

(b) and (c) I was with a Vlew to 
safeguard the interest of con5umers 
particularly during festival period and 
also to keep the surplus availability of 
sugar within m anageable limits that 
the quantum of monthly freesule quota 
was increased and these Quota ranged 
from 3:00 to 3.30 lakh tonnes during 
the period August- December, 1982. 
Subsequently taking into ac(wunt the 
market situation, the lack of seasonal 
demand~ availability of allernativ~ 
sweeteners, the quota for January and 
February, ] 984 was redu~ed to '2.50 
lakh tonnes and 2.00 lakh tonnes res-
pectively. Freesale quota for March, 
1983 has been further reduced to 1.50 
lakh tonnes Thus always releases have 
been governed by the need for keep-
ing the price level at a reasonable 
level in the context of the viability \)f 
mills and consumer interest. In future 
months also the release of freesale 
quota will be reguJated in a judicious 
maner so as to keep the prices at rea-
sonable levels. 

ConSignment of Shoe and Kit Bags 
by Japanese Firm Lost in Tran it 

t l1 S. SHRI A. K. BALAN: Will 
the Minister of SPORTS be pleased to 
state: 

(a) whether it is a fact that a con-
signment of 550 pairs of training shoes 
and 1000 kit bags supplied by Japar.ese 
firm for the Indian team participating 
in the Ninth Asian Games was lost in 
transit from Delhi Air-p0rt to the 
Asiad village; and 

b) if so the details thereof? 
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND 
WOnKS AND HOUSING (SHRI 
BUTA SINGH): (a) No Sir. 

Cb} Does not arise. 

Reported Sale of ub tandardj Auul-
trated Fertili rs 

*11 7. SHRr D . . M. PUTTE GOWDA: 
SHRI H. N. NANJE GOWDA: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether his Ministry has recent-
ly pointed out that about 60 Del' cent 
of the fertilisers SOld to the famicrs in 
the country were found to be sub-
standard or adulterated, 

(b) if so, whether his Minb1lY has 
taken any steps to check 3d'lltfration 
in the fertilisers which is sUlJP~ied 10 
the farmers, and 

(c) if so the details thereof? , 

THE MINISTER OF AGRICULTURE 
( RAO BIRENDRA SINGH): (a) No 

ir. The r f rence to 60 per cent was 
with regard to the samples of pcst~ci
des drawn by the Survey Team on 
Pe ticides. 

(b) and (C) As a general pulicy of 
ensuring supply of quality agrlcultural 
inputs the Government have taken up 
the f llowing important measures in 
r spect of fertilisers:-

(i) The FertiHser Control Order hC!s 
been issued by the Central G,>vern-
ment with a view to regulate quality, 
prices and distribution of fertilisers. 

(ii) The enforcement of this Order 
has been entrusted to the state Gov-
ernments who have been directed to 
get fertiliser samples checked in the 
' Central Fertiliser Quality COntrol 
Laboratory' and thirty six State Labo-
ratories set up for this purpose. State 
Government have been given adequate 
powers to enforce various provisions of 
this Order and prosecute those selling 
adulterated and substandard fertiliser. 

(iii) The Fertiliser Control Order has 
been declared a Special Order for 
the purpose_ of summary trial ot offen-
ders. 

(iv) The Central Government moni-
tors the quality control position in res-
pect of fertilisers through periodic re-
ports from state Governments. 

(v) To educate the State enforce.. 
ment Staff regular training program-
me at the Central Fertiliser Quality 
Control and Training Institute is orga-
nised. 

(vi) Recently, the Central Govern=-
ment have assumed powers to appoint 
their own quality control inspe,_tors to 
supplement the work bein.g done by 
the state enforcement machiner.>' 

(vii) Two survey teams have also 
been appointed to report on the quali-
ty control arangements of fertilisers 
in the country. 

(viii) Central teams :1re sent to 
States for on the spot enquiry on the 
receipt of complaints of sale of a<1ul-
tcred / sub-~tandard fertilisers. Recen-
tly, a numb r of such teams wele sent 
to various places in uttar Pradesh. 

(ix) The Fertiliser Contr01 Order is 
under a comprehensive review to make 
the law mOre stringent. 

Decline in Fertili r Consumption 

"'1 18. PROF. MADHU DANDA-
VATE: 

SHRI K. A. RAJ AN: 

Will the Minister of AGRICU!.-TURE 
be pleased to state: 

(a) whether it is a fact that in the 
last four years there ha oeen a steep 
decline in the rate of growth of ferti-
liser consumption; 

(b) if so, what is the decline in the 
rate of growth of fertiliser consump-
tion; 

(c) whether this decline has resulted 
in the renewed agricultural stagnation 
and augmentation of foodgrains im-
port~ in 1981-82 and 1982-83; and 




